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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

WRIT - C No. - 1470 of 2026

Maulana Ammar Hasani

..... Petitioner(s)
Versus
State Of U.P. Thru. Prin. Secy. Housingh And
Urban Planning Lko. And 3 Others Respondent(s)
Counsel for Petitioner(s) :  Rajesh Kumar Kashyap
Counsel for Respondent(s) : C.S.C., Prakhar Misra, Ratnesh
Chandra
Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Heard learned counsel for the petitioner and Sri Prakash Mishra,
learned counsal for the Lucknow Development Authority, who hasfiled a
vakalatnama today on its behalf.

2. The petitioner seeks permission to withdraw present writ petition with
liberty to file afresh petition as may be permissiblein law.

3. The writ petition is dismissed with the aforesaid liberty as may be
permissiblein law.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
February 17, 2026

Anuj Singh
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